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ORDER
(DATE OF HEARING: 26.9.2006)

This petition has been filed for linking of incentive payment to plant

availability instead of scheduled Plant Load Factor, as at present.

2. The Commission by its order dated 6.6.2006 had directed the petitioner to

circulate a comprehensive paper on the subject to all concerned,

generating companies, RLDCs and RPCs, and the State utilities and all others,

who were directed to file their views on the proposal.

3. Some of the Central /State utilities and the stakeholders have filed replies

to the paper circulated by the petitioner. However, none has appeared on behalf

of the State Utilities.

the central



4, Heard the representative of the petitioner and NTPC. It has been stated
on behalf of NTPC that paper circulated does not incorporate all the details
necessary for proper appreciation of the issues involved. The representative of
NTPC has submitted that the petitioner should circulate a revised comprehensive
paper incorporating its views on the subject in the absence of which the State

utilities and other stakeholders may feel handicapped to respond.

5. The representative of the petitioner has agreed to circulate a revised
comprehensive paper on the subject, to be prepared in consultation with NTPC.
As the issue is of vital significance, and as part of the overall consultative
process, we direct that the petitioner and NTPC will jointly prepare a
comprehensive paper and circulate it among the Central/State ultilities,
RLDCs/RPCs and all others concerned, along with a copy of the order, a
confirmation for which will be submitted by the petitioner/NTPC along with the list

of the persons to whom the revised paper has been circulated.

6. Meanwhile, on the request of representative of the petitioner, the present

petition stands dismissed since it has become infructuous.

7. The date of hearing will be fixed after receipt of confirmation regarding

circulation of the revised paper from the petitioner/NTPC.
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